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N inis is a review application seexiing review Ol
order dated 4.5.2006 1in OA-20656/97 filed by the
respondents in  the OA. The review applicant has also
£iled MA-1060/2001 seeking condonation ofﬂfe1ay in Ti11ng
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P : . the RA. In this MA, the appiicants iaVve State Lo nave
filed Writ Petition on 18.8.2000 namety, 4615/2000 against
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the aforesaid order. The Hon'ble High Cout vide order
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dated 6.12.2000grantedteave Lo Tne pecitioner Lo witnuraw
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tne Wirlt petition WwWitn 1 1Derty. ine petition was
accordingly dismissed &s withdrawn. Thereafter this
applicant has filed this R.A. on 1.1.2001.
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z. MA-1080/2001 is allowed and delay in Tiling this
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would have been promoted autflomatically. It has aliso been
stated that the persons who had already bDeen promoted were
not made party to the proceedings.

4, After considering the related facts, 1t was
found that the adverse entries made in the ACRs were for
the period ending 31.3.84. They were communicated to the
applicant on 9.11.85 while the process of empaneliment Tor
promotion to Grade-I,I.O0.W had already beein initiated on
1. 4.85 and the panel was published on 2.9.85 {(Annexure
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uaue 1U.Q.I:.“O:3, un—Coimimnuin 1ave agverse rreilalr ks coul rnoeu
nave been taken into consideration by the respondents for
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egliial Ot LJTU[IULIUII CO uvne appil.iocdliu. n~e | 1drice Wads also
placed on the decision dated 8.10.87 in CWFP No. 638/87 of
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Funga ana aryvana nign COUrt 1N wng matvuver o1 nan Chand
Vs, The State of Punjab and Another along with Q.
Rajendran Vs. Union of India & Ors ATR 1381 {(2) CAT 105.

he oral order in consideration is a detai

er 1in which various arguments advanced by both sides
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